FORM A

PUBLIC ANNOUNCEMENT
(Under Regulation 6 of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)
FOR THE ATTENTION OF THE CREDITORS OF AGFA HEALTHCARE INDIA PRIVATE LIMITED

RELEVANT PARTICULARS

1. | Name of Corporate Debtor

AGFA HEALTHCARE INDIA PRIVATE LIMITED

2. | Date of incorporation of Corporate Debtor

191 June, 2007

3. | Authority under which Corporate Debtor is incorporated /
registered

Registrar of Companies, Maharashtra, Mumbai
Registration No. 171817

4. | Corporate Identity No./Limited Liability Identification No. of
corporate debtor

U85100MH2007PTC171817

5. | Address of the Registered Office and Principal Office (if any) of
Corporate Debtor

Unit No. 301, 3% Floor, Quantum Hiranandani
Business Park, Ghodbunder Road, Thane West,
Thane 400607

6. | Insolvency commencement date in respect of Corporate Debtor

Date of Order: 17t June, 2022
Date of Receipt of the Order: 20t June, 2022

7. | Estimated date of closure of Insolvency Resolution Process

14" December, 2022
(i.e.,180 days from 17 June, 2022)

8. |Name and registration number of the insolvency professional
acting as interim resolution professional

Mr. Jitender Kothari
IP Regn No.: IBBI/IPA-001/IP-P00540/2017-18/10965

9. |Address and e-mail of the interim resolution professional, as
registered with the Board

702, Orchid A Wing, Evershine Park CHS, Off Veera
Desai Road, Andheri (West), Mumbai-400053
Email: jitenderkothari@rediffmail.com

10. | Address and e-mail to be used for correspondence with the 702, Orchid A Wing, Evershine Park CHS, Off Veera
Interim Resolution Professional Desai Road, Andheri (West), Mumbai-400053
Email: irp.jitenderkothari@gmail.com
11. | Last date for submission of claims 4" July, 2022 (14 days from date of receipt of Order)
12. | Classes of creditors, if any, under clause (b) of sub-section (6A) [ Not Applicable as per information available with the
of section 21, ascertained by the interim resolution professional |IRP
13.|Names of Insolvency Professionals identified to act as|Not Applicable
Authorized Representative of creditors in a class (Three names
for each class)
14. |(@) Relevant Forms and Web Link: http://www.ibbi.gov.in/downloadform.html

(b) Details of authorized representatives are available at:

Not Applicable

Notice is hereby given that the National Company Law Tribunal, Mumbai Bench, Court-1l has ordered the commencement
of a Corporate Insolvency Resolution Process of the AGFA HEALTHCARE INDIA PRIVATE LIMITED vide its Order C.P.

(1B)-2412(MB)/2018 dated 17™ June, 2022; Copy of Order was received on 201 June, 2022 by Interim Resolution
Professional.

The creditors of AGFA HEALTHCARE INDIA PRIVATE LIMITED are hereby called upon to submit a proof of their claims
on or before 4™ July, 2022 to the Interim Resolution Professional at the address mentioned against entry No. 10.

The financial creditors shall submit their proof of claims by electronic means only. All other creditors may submit the claims
with proof in person, by post or by electronic means.

A financial creditor belonging to a class, as listed against the entry No. 12, shall indicate its choice of authorized
representative from among the three Insolvency Professionals listed against entry No.13 to act as authorized
representative of the class (NA) in Form CA.

Submission of false or misleading proofs of claim shall attract penalties.

P gr\%\ Jitender Kothari

Date: 215t June, 2022 f&qﬁ‘g “\"5;?\\ Interim Resolution Professional

Place: Mumbai /s IPREGISTRAT@”’E\‘-‘ IBBI/IPA-001/IP-P00540/2017-18/10965
([ ¢ [ No- saPa01/p-) , |}

P00540/2017-18/
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® DGCAWRITES TO AAI, PVT OPERATORS

L 'wildlife strikes’
daily in 2021

PRANAY MUKUL
New Delhi, June 20

NEARLY FOUR "WILDLIFE
strike”incidents occurred every
day near Indian airports last
year, double from a little over
two daily incidents in 2016,
even as aircraft movement
numbers for 2021 remained
belowthe 2016 total,according
to data sourced from the Direc-
torate General of Civil Aviation
(DGCA) and Airports Authority
of India (AAI).

A“wildlife strike” means an
aircraft eithersuffered abird hit
or was disrupted by an animal
on the runway during take-off
orlanding.Onelanding or take-
off is calculated as one aircraft
movement.

Following two bird hit inci-
dents on Sunday, which forced
an IndiGo plane and a SpiceJet
aircraft to turn back to theirair-
ports of origin, India’s aviation
safety regulator has written to
all airport operators, asking
them to work on managing the
threat of wildlife strikes to air-
craft.

“Weareallaware thatduring
the monsoon season, wildlife
(birds and animals) activity
increases in and around air-
ports.The presence of wildlifein
the airport vicinity poses a seri-
ousthreattoaircraft operational

Tata Sons chairman joins industry leaders in

PRESS TRUST OF INDIA
New Delhi, June 20

TATA SONS CHAIRMAN N
Chandrasekaran on
Monday backed the Centre's
Agnipath scheme, saying
apart from the opportunity
for the youth to serve the
defence forces, it will also

safety,” the DGCA noted in its
letter tothe AAl and private air-
port operators on Monday.

According to official data,
therewere 1,453 suspectedand
confirmed wildlife strike inci-
dentsin 2021, up from 839 in
2016.In comparison,the num-
ber of aircraft movements was
20.47 lakhin 2021,down from
22.891akhin 2016.

The top five airports which
reported most wildlife strike
incidents in 2021 were Delhi
(231), Mumbai (140),Ahmed-
abad (71), Kolkata (70) and
Kochi(56).

“Allairportsarerequested to
review their wildlife hazard
management plan for any gap
and ensure strict implementa-
tion of strategies for wildlife
hazard management within
and also outside theairfield,’the
DGCAsaid initsletter.

On Sunday, an IndiGo
A320neo aircraft's left engine

make available a very disci-
plined and trained workforce
fortheindustry,including the
Tata group.

He joined other industry
leaders like Mahindra Group
chairman Anand Mahindra,
RPG Enterprises chairman
Harsh Goenka, Biocon chair-
person Kiran Mazumdar-

got damaged after suffering a
bird hit when it was at an alti-
tude of 1,600 feet after take-off
from the Guwahati airport.The
pilots declared an emergency
and returned to the airport.

A Delhi-bound SpiceJet-
operated Boeing 737-800 plane
also had to make an emergency
landing in Patna, minutes after
take-off from there,after one of
its engines suffered a bird hit.

The DGCA has asked the air-
ports to ensure that within the
airport premises, grass is
trimmed and insecticide is
sprayed,inaddition toconduct-
ingfrequent runway inspection
forbird activitiesand deploying
bird chasers and bird-scaring
devices.It hasalsoaskedairports
to ensure regular garbage dis-
posalinthe operationalareaand
to avoid water concentration
and open drains.

Airport operators have been
asked to convene meetings of
the Airport Environment Man-
agement Committee (AEMC) to
discuss and review implemen-
tation of themeasurestoreduce
bird hazard."Frequent inspec-
tion by airport wildlife hazard
management team/AEMCtobe
carried out for identification of
sources of wildlife attraction
suchas garbage dump,opendis-
posal of abattoir/ butcheries
waste, etc,’it has said.

Shaw and Apollo Hospitals
Group joint MD Sangita
Reddy, who have come out in
support of the scheme.
“Agnipath is not just a
great opportunity for the
youth to serve the nation’s
defence forces but it will also
make available a very disci-
plined and trained youth for

® HIGHEST IN THE PAST DECADE

Top 100 firms’ FY22 capex spends rise to I4.65 trn

RAJESH KURUP & YOOSEF KP
Mumbai, June 20

ON THE BACK of favourable
policies and market condi-
tions, capital expenditure
spends of top 100 companies
(excluding banks and finan-
cials) in the Nifty200 index,
rose to I4.65 trillion in the
financial year 2022, the high-
est in the past decade, accord-
ing to data sourced from
Bloombergand Capitaline.This
is also a 149% rise from I4.08
trillionin FY21,aftertwoyears
of successive decline posted by
the same universe.

Reliance Industries (RIL)
topped the charts with a spent
of %1 trillion, followed by Oil &
Natural Gas Corp (344,526
crore), Bharti Airtel (326,541
crore), NTPC (324,444 crore)
and Indian Oil Corp (323,037
crore) among others. The
largest company by revenue,
profit and market capitalisa-
tion — RIL — has been deploy-
ing over a trillion rupees as
capex for the last two years.

The decadal high capex of
these companies is due to
deferred capex plans from fis-
cal 2021, healthy balance
sheets post deleveraging
across corporates, conducive
government support through
policy measures such as the
Production-Linked Incentive
(PLI) schemes, reduced corpo-
ratetaxratesand accommoda-
tive monetary policies and
lower interest rates among
others, Hetal Gandhi, director

the industry, including the
Tata Group,”Chandrasekaran
said in a statement.

He further said, “We at the
Tata group recognise the
potential of the Agniveers and
welcome the opportunity this
represents.”

Lastweek, stormy protests
had rocked several states,

(2 trillion)
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at Crisil Research, said.

Commodities  upcycle,
which has benefitted metal
and cement players, rising
merchandise exports, supply
chain diversification (China +
1 strategy) and rising empha-
sis on environmental, social
and governance (ESG) compli-
ance that triggered green
capex were other catalysts,
Gandhi added.

Among the top corporates,
the capex spend of Grasim
Industries, Tata Power and
UltraTech Cement has more

Capital expenditures
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Source: Bloomberg, Capitaline

than doubled in FY22. While
Vedanta spent 310,630 crore
in FY22, its highest spent in
thelast seven years, Tata Steel
spent 51% higher than its
last year's outlay, Bloomberg
data showed.

“The demand-recovery
post the first and second wave
of the pandemic has fuelled
the capex cycle across many
sectors in FY22.In particular,
capex hasbeen high for sectors
where the Production Linked
Incentive (PLI) scheme has
been announced by the gov-

backing Agnipath

including Bihar, Uttar
Pradesh, Madhya Pradesh,
Haryana and Telangana,while

peaceful agitations were held
in several places against the
scheme.

PUBLIC NOTICE

[Under the provisions of Saction 102 of the Ingolvency and Bankruptcy Code, 2016
and as par the Directians aof e Honile NCLT, Balkata Banch]

FOR THE ATTENTION OF THE CREDITORS OF

SUDIP BIJOY DUTTA

Sl Sy e 4 i i iy ey fl i g
(Fersonal Guarantor [o £55

Dee Alurmimium Lid)

UNI ABEX ALLOY PRODUCTS LIMITED
[CEY MO LIT100MHTIST2PLOM 580}
REGISTERED OFFICE: LIBERTY BUILDING, SIR VITHALDAS THACKERSEY MARG, MUMBAI £D0 020
E-madl: companysecreiary @umishex.com Tel: 022-2203 2707 Fax: 022-2004 2113

| 501-502, Raheja Chambers, Free Prese Joumal Marg, Nariman Point, Mumbai 400 021

HOTICE

NOTICE & hereby green that e following shaee cerificaln's is staled to be lost ! misplaced / siolen and the registered
heddera Thereof § claimants Tarelo heve appled b the Company lor gsue ol dupdicets Ehate cerflicanas:

Folio Mame of the Sharekalder Ko, of [stinctive Mos. Oid Cert
" Shares of

U Face Value e

Rs 10~ From To
WI02426 | Wishom Jayantial Kothar 25 ORI KOR2ED wame
Ji. Pragra Kishore Kothan @ asAs DOGBGAES DOa13

I &8 iy peraon NEd Bry CRIME in seamadt ol 1 el shamaany olechonia] b e suence of duplicate canlicata!
5 1 lether of omimation in tavour of the above Sied applicant he'shethey should lodge sach: daimis) or objection wthin
T caye ol e dake o pobBeaion of his aolca, 1 witins 7 days frem Se dabes Beesssl nd csim B received By he Compasy
i raspact ol e sl cerdfizale. duplicale cerificaie's ! lefler of confiemation will be sssued The pubic i hereby
rAufiared apairet deabng in any way with the abowe maistained oedificaiele

Faor Uni Abex Alloy Products Limibed
Flace : Mumba Si-

Datw ;20008 202 Company Secrolary
Uttar Pradesh Forest Corporation
@- Aranya Vikas Bhawan,
21/475, Sector 21, Indiranagar, Lucknow-226016
Email: md @upfc.in Ph-0522-2716603 Fax: 0522-2715760

TCFC FINANCE LTD
CIN Mo, LES930MH1290PLCOSTS2S

NOTICE

Transfer of Equity Shares of the Company to Investor Education &
Protection Fund {IEPF) Authority

NOTICE is hareby given fhai in compSance with tha provisions of Sections 124(6) and 125
of the Companies Act, 2013 read with the Invesior Education and Profection Fund Authority
tAccounting, Audi, Trensfer and Refind) Rules ("Rules’), 2016 as amendad from fime o
time, the Company is required 1o transfer the shares, in respect of which dividend remains
unpaid or unclaimed for a pericd of seven conseculive years or more 1o the IEPF Account
The Company has sent communication to the concarned shareholders who have not
encashed their dividend for the financial year 2014-2015 and all subsequent dividends
declared and pasd by the Comgany, Shares of concemed folio are liable o be transferred
by [EPF dccount as per the zaid Bules
The Comgany has upleaded full details of such shareboldars and shares due lor transier
ko |EPF Autharily an the websie of the Company at www lcicfinancs.com
The concernsd shareholdars are requesiad fa claim the wnpeidfunclaimed dividend
amouni(s) aon or bafora September 304h | 2022 failing which thair sharas shall bs Fansfered
ko IEPF Authority, Flease note that no cleim shall lie against the company in respect of
unclaimed dividend amaunt and eguity shares fransfemred 10 IEPF, pursuant io the IEPF
rulas,
In case the shareholders have any queries on the subjact matter and the Rules, they may
contact the Company’s In-house share depanment at © 501/ 502 Rahejs Chambers, Free
Fress Journal Marg, Nenman Point, Mumbai 400021, Tel Mo +81 22 22824 701/22640756
E-mail: investarservices &8 tofefinance.com

ernment, especially auto com-
ponents, electronics, Active
Pharmaceutical Ingredients
(APIs), metals and mining,
among others,” Kinjal Shah,
vice president and co-group
head-Corporate Sector Ratings
at ICRA said.

“The latest data for ‘private
corporates’in the listed space
is now showing traction
(aggregate capex rises to ¥6.3
trillion in FY22 versus 5.5
trillionin FY21)alongwith evi-
dence of a pick-up in house-
hold investments in real estate.
Also, combined government
capex rose to ¥11.1 trillion in
FY22 and is likely to exceed
%14 trillion in FY23 going by
budget estimates,” ICICI Secu-
rities said in a note.

The rise in capex in the
listed space was driven by the
capital-intensive sectors of
energy, utilities,consumer dis-
cretionary,telecomand indus-
trials,while the central govern-
ment spent I5.9 trillion and
state governments spent 5.2
trillion during the year. The
Gross Fixed Capital Formation
(GFCF) and construction activ-
ity growth is outpacing the
nominal GDP growth during
the current recovery phase in
the economy.

“This indicates that the
capex activity is also robust
outside corporates and gov-
ernment institutions, which
largely encompasses the
investment of households
intoreal estate,”the brokerage
firm said.

ICRA’s Kinjal Shah said
that the capex cycle for India
Incis expected to continue in
FY23 as companies fulfil their
commitment under the
PLIscheme.

For instance, JSW Steel has
earmarked 20,000 crore
capex for the current fiscal,
while Tata Steel, which had
guided for a capex of 12,000
crore for the current fiscal,
might revise it upwards “if the
markets are good”.

“.we have planned for
%200 crore of growth capexin
the current year, wherein we
are investing in the alu-
minium business towards ver-
tical integration. We are also
investing in oil & gas to aug-
ment R&R (reserves and
resources) and mitigate any
natural declinein the oil fields.
We are also looking to double
the capacity at Zinc Interna-
tional and ESL Steel,” Ajay Goel,
group acting CFO at Vedanta
in an investors’ call.

Vedanta’s capex for its alu-
minium business would be
$1.4 billion over the next two
years,top managementsaidin
the call.

Factors such as the struc-
tural reforms brought about
by the PLI schemes, reduced
corporate tax rates, firms
diversifying supply chains,
investing in green initiatives
and rising domestic and
export demand will sustain
rising capex cycle in the near-
to-medium term, Crisil
Research’s Gandhi added.

FORM A
PUBLIC ANNOUNCEMENT

{LiraTar Hegut

I1%| LN
rrabenoy Resokiban Focess

FOR THE ATTENTION OF THE CREDITORS OF

1t o 8 [sehency- and’ Bammaicy Soant o noa
fov Componste Persons) Sepuimions, 2016]

AGFA HEALTHCARE INDIA PRIVATE LIMITED
RELEVAMNT PARTICULARS

1, | Mame of comporate detibar
2, | Do of inconporation of conporate
_-::lel.1||:r

A | ausnonity under which comparate

| dabior & ncorporated | registanad
4. | Corporsha Identity Ko [/ Limitad
Liabiity kdardfication Mo, of
| corporate datrior
Sddress of the re-:.lslared oifice
and principal offica (it any) of
| corporaie debior )
G | Insohvency Cormn warcernent dale

| in respect of corporate detios
7. | Estimatad data of doswus o

i,

| AGES HEALTHCARE INDLS PRIVATE LIBITED
10eh June, 2007

Hegigirar ol Compary - Maharashitra, Mumbai
| Aeqgistration Mo 171617
UB5100MH2DOTFTCI T1EAT

[Unit Mo, 309, 3d Floor Quanum Hianandani Businass
Park, Ghodbundar Foad, Thane Wesl, Thane #0807
| Dot of Qrdar; 17th June, 2022

Iﬂ:mr-::-f Recept of tha Order: 20th June, 2022
148 Decerminarn, 2022

RELEVANT PARTICULARS

1. | Harme of Parsonal Guaranior i Corporalis
| delator
2 | MNama & COIN ol Comonnie Debilor

Wie Suchip Biory Duitiy

| Ess Doe Aumirium Lid

| G LITA0EWE2004PLE TR 1

3 | Addness of Personal Gusaranon

| Rescluion Process Commencameant Data

& | Estimated date of ciosuna of
Insahancy Fesolution Process

£ | Last date for submisson of Claime

¥ | Marme and Aegestration Mumibeer of the
Inschwency Professional acting &= Rescluaon |
Professional

g | Address and E-rel of the Resol mon

Professional, as regstered with tha Board

-

Al 2801, Saphire Heights, Alurdi Aoad
Lokhanchwata Township, Bandivali (E); Mumias
403 11

Also at: 2502-4, Obaroé Sy Haighes,

Banlding Bio. 1 Plol Mo, 120, Lokbendeaks
Compkes, Andher (W) Mumisal 400 053

Also at: 100, Cecil Svoet, 1115, Tong Eng
Budding, Sngapone - 088 533,

| 168 June, 2022

138 Deddarine 2022

| 120 iy, 2022
Marmss: M. Frasham Jein

Rieg. Mo: BBPA-DN IFPON 562N B-20191 213

| Address: ASD1, Shant Heights, Plot Mo, 2,3, 8

B0, Sacior 11, Koparkharing, Thane
Pdire B, Mabarashing - 400 703

| Email Id: ipprasharqaini@gmailcom

oy | Addriez and E-rresl 1o be used
corespondanca with the Resokation
Prifessional

10, | Relevant Forma

Address; B/G10, BSEL Techpark, Oppo. Vesh
Femberry Station, Washi, Mana Murmba - 200 708

| E.'I'HH Iz ur:}_qn.-_:liﬁ-:lm:?:?gml.wr

Reafersat Fommes dor tha submission of the claims
i b cloniioaded from Biipes e bl goeing

| msokancy resolulion process
3. | Mame and regeanation numosr of
| tha insolvency professional acing
| a5 inerim rasolution professional
9. | Address and e-mail of the mterim
| resciution prodassional, as
"n-_.:.rﬂ'c'rq:'l wiith Ihl_. Board
10, | Mcdiireess and s-mal o ba used far
| correspondance wilh lhe nlédim
| resiution profassional
11. | Lesk dabe tor submission of clarms
12 | Cla=sas of cradkhors, if any, undar
{clavsa (b} of sub-section (64) of
| maction 21, ascerained by tha
_|Intesim resohsion professional
13, | Names of Inschaency ﬂrl:lfp-wnnrlk
centifiedd fo act a5 Aushoised
Represantative of creditors ina
[elass [Three names lor each clags)
14| [A] AEEvAM Forms and
(b} Detaiis of authorizad
| raprecsaniabves are guailabke &t

| 2,180 dhays Trom 171h Jume, 2022)
Mr. JRender Kothar
¥ Ragn Mo IBBIWPA-001 1P-FO0SA0/201 7-18/10065

702, Orcnid A 'Wing, Evershing Park CHS, Off

Veara Chesal Road, Andnen (West). Murmbea-a00053
| Email: jitenderkodhamn@vegifmal, com

703, Drchid A Wing, Evershing Park GHS, Off

‘isra Dhesai R, Anchir (West). Murmba-d00053
Email; inp ilederkothariSigmail som
jﬂlh July, 2022 [14 days frorm dabe af recaipt of Order)
Bl J\pﬁlh—l:ﬂu as par nlarmalion availabke wilh the AP

| Wat Appicatia

|'Wish Link: Fiip:Ferere bt govinddownica dicerm himl
Mot Appiicatln

Website: www.upforstcorporation.co.in

Letter No. P-2437/FSC/Chapter Il
TENDER NOTICE

date: 17/06/2022

Managing Director, Uttar Pradesh Forest Corporation (UPFC) hereby

Date: 20™ June, 2022
Flace: Mumbai

For TCFC Finance Limited
Sl

Kinjal Sheth

Company Secretary

invites techno financial proposals from FSC's certification bodies and their
Indian affiliates working in area of Forest certification and related fields for
undertaking following activities:

1. Forest Stewardship Council - Forest Management - Chain of Custody

FORM NO. URC-2

Merdice is hergby given thad the National Gompany Lass Tribuenal, Bolkata Bench in the
case of insohency resolufion prooess under section 85 of the Code has ordered the
commencemearnt of the insolvency resolution process against Mr. Sudip Bijoy Duita on
16th June, 2022 in CF (1B) Mo, 54/ KE2031

The craditors of My, Sudip Baoy Dutta, are hereby called upon to submit their claims with
proaf on or bafora 12th July, 2022, to the Resclution Professional through electronsc
rmeans, or by hand or reglsterad post or Spesd post o COoLres,

Mote: Submession of false or mesleadimg claims with proof shall attract penaltbies or
imprisanrment in aocondance with the provisions of e Insalvendcy and Bankrupley Codle,

Mobce is hereby gven that the Matonal company Law Tribunal, Mumbai Banch, Gour-ll has
orderad the comrmencemeant o a Corporate Insohency Hesoldtion Process ol the AGFA
HEALTHCGARE INDHA PRAATE LIWITED wida itz Ondar &.F {IB)}-241 2(MB)/201E dated 17th Juna
2022; Copy of Ordar was recaived on 2080 June, 2022 o Intarim Aesohsdion Prafessional
The credibars of AGFA HEALTHCARE INDLWA PRIVATE LIMITED ara hareby callad weson b aubmit
a prood of thair claems on or before 4th July, 2022 1o the Interim Rasolution Profassional atthe
address manlioned pgainst entry Mo, 10
The financal craditers =hall sulbme thair |:lr-EH:l1 ol clairms tl:.- glactronic means w"_'l"||:||'. all other
craditors may submit tha claimes with procd in person, by post or by elacironic maans
A limancial credior belanging o a class, as listed against the entry No. 12, shall indicale ils
choice of autharzed repraseniainve froem BETIONG the threa Insoivancy Professiorals Neied
against antry Mo, 13 o act &5 authoreed representates of the clss (NA) n Form CA
Subemisgion of 1akse o I'r'liElB-B.l:lil'lg peools ol clam 5|"|Ei=E'||rE-:|.|:IE'-"!E||jBE.
Jitender Kothari

Interim Resalution Professional

IBEI/IPA-D01 NP-PDIG40 304 7- 18/ 10865

Drat; 215t June, 20322
Flaca: Mumbai

FILATEX INDIA LIMITED

Regd. Office:

5. No. 274, Demni Road, Dadra -396 193

(FSC-FM-CoC) Certification of forest areas under 41 Forest Divisions
of Uttar Pradesh Forest Department (UPFD), under various regions of
UPFC.
2. Subsequent Annual Surveillance Audits for FSC-FM-CoC certification
thus attained.
The Techino-Financial proposals are invited through e-tendering process
on https://etender.up.nic.in and detailed tender documents can be
downloaded from the same. Last date for submission of proposals is 11th

Advertisement giving notice about registration under Part |
of Chapter XXI of the Act
[Pursuant to section 374(b) of the Companies Act, 2013 and rule
4(1) of the Companies (Authorised to Register) Rules, 2014]
1. Notice is hereby given that in pursuance of subsection (2) of
section 366 of the Companies Act, 2013, an application is

2018 and any other applicabls lews.
Date: 2151 June, 2022
Place: Mumbai

Wir. Prashant Jain

Req. NoclBEIIPA-DD1/1P-PO1 388201 B-201 91 2131

DATAMATICS GLOBAL SERVICES LIMITED

Ragd, Offica: Knoaledge Centre,
Andhed (E), Mumbai

Plot Mp. 58, Sireet Mo, 17, MIDC,
« 400093

July 2022

Sd/-
(Mukesh Kumar)
Managing Director

For
Advertising 1n
TENDER PAGES

Contact

JITENDRA PATIL
Mobile No.:
9029012015

ILandline No.:
67440215

proposed to be made after fifteen days hereof but before the
expiry of thirty days hereinafter to the Registrar at Mumbai that
Vocal for Local Platforms LLP, a business entity may be registered
under Part 1 of Chapter XXI of the Companies Act 2013, as a

company limited by shares.

2. The Principal objects of the company are as follows:

1. To carry on the business in India or Abroad to develop,
Create, establish, manage, supervise, maintain, make,
design or otherwise deal in various types and kind of
websites, platforms, applications, marketplaces,
software's, technologies, web portals etc.

3. A copy of the draft memorandum and articles of association of

the proposed company may be inspected at A S122, Plot 172, B,

Navbharat Potteries, Jakeria Bunder Road, Sewree Mumbai MH

400015 IN.

4. Notice is hereby given that any person objecting to this
application may communicate their objection in writing to the
Registrar at Central Registration Centre (CRC), Indian Institute
of Corporate Affairs (IICA), Plot No. 6,7,8, Sector, 5, IMT Manesar,
District Gurgaon (Haryana), Pin Code-122050, within twenty-
one days from the date of publication of this notice, with a copy
to the company at its registered office.

Dated this 21st June, 2022

FOR VOCAL FOR LOCAL PLATFORMS LLP

1. Chaitanya Vinesh Davda
2. Mihir Janak Turakhia

Smart l:lt:f

(s iiant naTan

e Nagpur Smart And Sustainable City Development

Corporation Limited
CIN: U74999MH20165GC283173

REGD OFF: NEW ADMINISTRATIVE BUILDING, NAGPUR MUNICIPAL CORPORATION, PALM ROAD, CIVIL LINES, NAGPUR-4400,
Maharashtra, India. Landline : +91-712-2567037, Email: cecnsscdcl@gmail.com, Website: www.nsscdcl.org

EXPRESSION OF INTEREST

Reference No.

Mame of the Project

Cost of the Eol Document (Rs)
Inclusive of G5T

04/EGOV/NSSCDCL/2022

Providing ICT Based Smart Garbage Bins 400 number
with real time status on Dashboard Application for
proper Solid Waste Management in the Magpur City

N800

Place : Magpur

The Eol document for the above project is available on the website https://mahatenders.gov.in. Right to reject any or all Eol
without assigning any thereof is kept reserved by the competent authority.
The last date of Eol Submission is 30" June 2022 till 4 pm

Sd/-
Chief Executive Officer
NSSCDCL

Tel: +01-22-5102000001 72 | Fax: +91-22-58343663 | CIN: Lr2200MH188TFLOCOM5205
‘Websgite: www datamatics.com | Email; investorsd datamatics.com

NOTICE

TRANSFER OF EQUITY SHARES OF THE COMPANY TO INVESTOR EDUCATION
AND PROTECTION FUND (IEPF)
MOTICE is hereby given that pursuant ba pravisions of Section 12446) of the Companies ["Ac")
2013, and Invastor Educalion and Prataction Fund Buthonty (Accguning, Audil. Transher and
Refund} Rules, 2006 as amended from Sime to time (the Rules®), the Company is reguired to
transfer credit all such shares in respect of which dividend has net bean claimed by the Shareholdar
for sewven conseculive years bo e Investor Bducation and Prakedlion Fund
Shareholdars are requesied o note that the dividend declared durng the Financal Year 2014-15
which remaimed unpaid or unclaimed for a perod of saven years from the date of transfier io Unpaid
Dividend Account will be dus ta be creditad {0 the IERF in Saplamber, 2022, The comespending
shares on which dividends ware unclaimed lor saven corsatulive yaars will atsa be banslerad as
per the procedure sef oul in the Rules
Plaase note thal the due date for claiming unpaid’ unciaimed dividend amaurt(s), declared during
the financial year 2014-15 is Saptamber 27, 3022, All cancamed Sharahaoldeds) are reguested to
maka an apahcalion o the Company’ Company's Ragistrar and Share Trarsler Apants pralésbly
by September 10, 2022 with a reguest for claimirg unpaidiunclaimed dividend for the vear 2014-
1% and arwards o enable pracessing the daims belore the due date.
in case novalid claim inrespect of unclaimed dividend is raceived from the concemmad Shareholdans)
by dus dale, the Company shall in complance wilh the aleeesaid Rules, transher the dvidand and
carmespanding shares 1o the IEPF autharity withoul any further notice
Shareholder(s} ane requested 1o note that
in case shares are held in Phygical form: The Company would be ssuing new share cendicates)
in lieu of the origingl share cerfificatals) hald by concemed Shareholderis) far the purpose of
fransfar of sharas ta the Damat Account 10 ke [EPF Autharily a5 par tha Puias and upon such
issue, the orginal share cerificatels) which stands registered in concamed Shareholdens) name
will sland automatically cencelled
In case shares are held in electronic form: The Cemal Account of the concarmed sharehaldan(s)

will be debited lor the sharas liable 1o be transhered 1o the Damal Accourd of the IEPF Aulharity
a8 per the procedure pregcribed in the Rules.

The concemed shamehelder(s) would be entitted Jo claim the fransfered shares and dividend from
IEPF Autharity by making an anling Apglization in the prescrined e-farm [EPF-5 end sanding the
physical capy of 1ha requisile documants prescribad in Form IEPF-5, b the Modal Officar al 1ha
Campany,

Piease note that no claim shal lie against the Company in respect of unclaimed dividend amount
and shares fransterred to IEPF pursizant o the said Rulss.

In complianca with tha Rulas, Individual Modicas are afso being senl o & the concamed sharsholidars
whose sharas ane liabia ba ba fransfarad 1o IEPF as pes the Rules. Tha list of shareholdans) alang
with nelevant delails, whose shares ane Eable to be fransdered to the Demat account of the IEPF
Authonty is uphaaded an the wabsite of the Company at htips:iwww.datamatics.com/about- 1=
nvesiorrelalicnsiunpaid-unclamed-d@adend,

For furthar infarmation’ clarlicabion, sharefhicldars may wota o coract 1o

« Compary's Bagetar and Trarestar Aganl, Dalamabcs Busmess Salulions Limibad, Pial Na. B-5,
Par B, Cross Lane, MIDC, Andheri (East), Mumbai - 400 093, Tel.: +91 (22) 6671 2151
Email: investars@datamalicsbpm.com.

= M5, Divya Kamat, Madal Officar, Datamatics Glabal Serdcas Limiled, Knowledgs Centre, Plot

Na. 58, Street No. 17, MIDC, Andher East, Mumbai - 400093, Tal.: +91 (22) 6102 0000
Email: investors & datamatics com

For Datamatica Global Services Limited

5,|j||'.

Place: Mumbai Divya Kumal

Date: June 20, 2022 EVP, Chief Legal Officer & Company Secrefary

(U.T. of Dadra & Nagar Haveli)
P+91.0260-2668343 F+31.0260-2668344 Web: filatex.com
E-fildadragfilatex.com, CIN: L1T119DN1330PLCO000A1

POSTAL BALLOT NOTICE AND REMOTE E-VOTING INFORMATION

Members of the Company are hereby infiormed that pursuant fo Sections 108 and 110 of the

Companies Act, 2013, ('the Act) read with Companigs {Management & Administration)

Rules, 074, [including any statutcry modification ar re-enaciment thereof for the time being

in force), thal a Postal Ballol Nofice seeking members’ consent by way of Special

Resohutions for:

a) Re-appaointrrent of Shii Madhu Sudhan Bhageria (DIN:000:21834) a5 Managng Diraclor
of the Comgany, designated ag Chairman & Managing Director for a period of 3 years
wef 30.07.2022

bl Re-appointrment of Shri Purrshottam Bhaggeria (DIN:00017338) a5 Whoetime Director,
designated as Joint Managing Director of the Company for & penod of 3 vears wef
30,07 A2

¢l Re-appaintment of Shri Madhav Bhageria (DIN:00021353) as Wholstima Direcor,
designated as Joint Mamaging Director of the Comgany for a pesod of 3 vears wef
30.07 20332

di Re-appointrment of Shri Ashok Chauhan (DIN: 00253049) as Wholetime Director of the
Company fora further period of 2 yearsweef. 01.05 2022

In complance with the General Cireular Mo, 1472020 dated Apnl &, 2020, General Croular
Moo 1772020 dated Aprl 13, 2020, General Circular No 2202020 dated June 15, 2020,
General Circular Mo, 332020 dated September 28, 2020, General Circular No. 38/2020
dated December 31, 2020, General Gircular Mo. 10020217 dated June 23, 2021 and General
Circular Mo, 2002027 dated December 8, 2021 isswed by the Ministry of Corporate Affairs
(*MCA"), the Company has sent Postal Ballot Nofice on 207 June, 2022 fo those Members
whise e-mail addresses are registersd with the ComganyDeposilaries and whosse names
are recorded in the Register of Mambers of the Company or in the Registar of Baneficial
Cwners maintained by the Depositonies as on the Cut-off date i.e. Friday, June 10, 2022 will
be entiled o cast their voles by remaote e=voling cnly. Commumication of assent or dissent of
the Memibers would take place only through B remaote e-wading system

The Comgany has engased he sarasces of Natonal Securities Depository Limited (NSDL) 1o
provide remote e-voting faclty to e members. The voting rights of Membess shall be
reckoned on ihe pesd-up value of shares registeraed in the name of the member(s} as on
cut-off date. The e-voting period commences on Tuesday, 21° June, 2022 at 9:00 a.m. (IST)
and ends at 5:00 p.m. (I5T) on Wednesday, 20 July, 2022. During this perod, Members of
the Comgpany, holding shares either in physical or dematenialised form, &5 on the cul-off date
that is, Friday, 107 June, 2022, may cast their vole alactronscally, The e-voling module shall
be dizsablad by MSDL thereaftes.

Postat Ballof Notice i available on the Company's website www filatex.com and websites
of the Skock Exchanges where the equity shares of the Company are listed ie
www.bseindia,.com for B3E Limited and www.nseindia.com for Mabional Stock Exchange
of India Limited and an the websila of NSOL www.evoling nsdl.com

The results will be dedared on Faday, 227 July, 2022 at the Corporate Office of the Comgany
i.e 43, Community Centre, Mew Friends Colony, New Delhi, The Results declared along with
the Scrutinizer's Repor will be pleced on the Company’s website www. latex.comand NS0L
website www.evoling.nsdl.com. The results will also be commumicated fo the SHock
Exchanges onwhich the Company’s Equity Shares are listed.

In case of any quenesigrievances connecied with the remote e-woting, the members may
refer Postal Ballot Mofice, the Frequently Asked Questions (FAQIS) for Shareholders and
e-voling user manual for Sharcholders available at the Downdoads section of
wwiw.evoling.nsdl.com or contact NDSL (Ms. Sarita Mole) af designated Email 1D
eviatingf@nsdl.co.in or may contact lo the Company Secretary of the Company [Email Id
eharas@ilatex. comi 011-26312503).

For FILATEX INDIA LIMITED
Place : New Delhi RAMAN KUMAR JHA
Date : 20" June, 2022 COMPANY SECRETARY

finﬂnci“ epa.. in
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TENDER NOTICE

Sealed Item Rate Tenders are Invited for Civil
& Structural Repairs, Plumbing, Painting &
Miscellaneous work of

“RNA LIBERTY CHS LTD”

Situated at : RNA LIBERTY APARTMENTS, Near
Jangid Complex, Mira Road (East), Thane - 401 107
Tender forms are available from Society Office.
From : 21/06/2022 to 25/06/2022
Between 10.00 AM to 1.00 PM
Date of Submission
on or before 02/07/2022 (up to 1.00 PM)
at RNA LIBERTY CHS LIMITED society
office (Refer Address from above)

Cost of Tender Document Rs., 5000/~ Pay order in
the name of Society (Non Refundable)
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THE MAHARASHTRA STATE & | Tl Horg WETRuTicienT URae SUsH

CO-OP. BANK LTD., MUMBAI
(Incorporating The Vidarbha Co-op. Bank Ltd.)
Scheduled Bank

Sir Vithaldas Thackersey Smruti Bhavan,
9, Maharashtra Chamber of Commerce Lane, Fort, Mumbai - 400 001

We invite sealed Tender for “Supply of Computer Ribbon, Inkjet Pass
Book Printer Ribbon and Cartridge for the year 2022-23 for our Head
Office, Vashi Administrative Office, Y.C.P. (Nariman Point) &
Branches” in Mumbai.
Last Date of Submission of Tender : 11.07.2022
For More details, Please visit our website http://www.mscbank.com
Sd/-

(Dr. Ajit R. Deshmukh)

Managing Director

Date :21-06-2022
Place : Mumbai
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PUBLIC NOTICE

Under instruction of my client Atulya Co.Op. Hsg. Soc. Ltd. through its
Secretary Smt. Anuradha S. Pimple , office at- 207, Atlantic Commercial
Tower, Patel Chowk, Ghatkopar ( East ),Mumbai have to issue public
notice as under:

Atulya Co.0p. Hsg. Soc. Ltd is registered Co-Operative Society
bearing no-TNA /KLN /HSG / TO /351/1994 registered with sub—registrar
of societies, Kalyan.

The society is owning many properties out of sanctioned layout plots,
which has been sanctioned by sub divisional officer Thane, bearing
layout no-SDO no- NAP — SRA-178 dated 1/10/1973.

The said plots are comprised survey no- 34/7, 35 Part, 40 Part, 41 Part
of village-Kolivali, Taluka-Kalyan, District-Thane, Maharashtra.

My client has purchased the plots by registered sale deed registered
with sub-registrar, Kalyan out of those plots.

Plot survey no- 41, plot no-41, Area 1375 - 41 square meters as per
7/12 extract is owned and possessed by the society since beginning

SCHEDULE OF THE PROPERTY

Village |Survey|Hissa|Plot| Taluka| District State
No No |No

Area of the Plot
as per 7/12 extract
in sq. meters

Kolivali| 41 1 41 |Kalyan|Thane |Maharashtra 1375.41

My client has covered the said plot with Tin compound wall from 3 sides
& from one side there was stone compound wall, the said compound
wall was demolished in May 2022 for making the road which is passing
through the plot no- 41, survey no- 41, Hissa no-1, Village-Kolivali.
My client has submitted building plans to Kalyan- Dombivali Municipal
Corporation for construction of the building on the said plot.

My Client has for submitting the buildings plans with KDMC and to
ensure the exact available area of the plot after deduction of the roads
which are passing from two sides of the plot and to ensure boundary of
the plot, has conducted demarcation of the boundaries of the plot from
Deputy Superintendent , City Survey Office, Kalyan and on 23/12/2021 ,

bearing no-4358 31l.¥.¢b -12263, the survey of my client plots is

completed and demarcation of the plot boundaries are fixed by the City
Survey department, Kalyan, the City Survey department issued the map
confirming the area and boundaries of the plot and building plans are
submitted with KDMC for sanction.

Some local, anti-social elements were trying to encroach upon the said
plot by putting board of another Plot Survey No-41 / Hissa No-5,
Plot No-41, Area - 902 square meters., bearing names Ramji Gowardhan
Sawaliya, Bhanubai Khijibai Kalawiya, Vasant Bhaskar Ghodvaidya, the
said plot is different from society’s above mentioned plot, hence society
has lodged complaints , with the police authorities and at Khadakpada
police station, Kalyan, on the said plot my client has engaged Security
Guards for protection of the property.

My client has submitted the building plans with KDMC, as per certified
area of the plot by City Survey Department, Kalyan.

If any other person has any right title, interest possession or any right of
mortgage, lien development agreement, lease etc., than they are
requested to communicate their right title interest in the property of my
client within 15 days from the date of publication of this notice.

If no claims are received then it will be presumed that if any person had
any right title, interest in the said plot than such right title, interest is
waived and the said property is free from right title, interest encumbrance
and possession thereof and no claim will be entertained thereafter and
the said plot will be developed by constructing building by my clients by
getting building plans sanctioned from Kalyan Dombivali Municipal
Corporation.

For Scan Advocate & Co.

feemm: ag,a'g. IBBIIPA-001/1P-PO0540/2017-18/10965

Date: 17/06/2022 Advocate
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